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O R D E R 

18.03.2020  Learned counsel for the Appellant states that the Adjudicating 

Authority (National Company Law Tribunal, Amaravati Bench) has heard the 

Application for withdrawal under Section 12A of the Insolvency and Bankruptcy 

Code, 2016 and reserved the matter for orders. The learned counsel seeks time. 

No body is present for the Respondents. 

 The pendency of this Appeal will not come in the way of Adjudicating 

Authority to pass orders under Section 12A of the IBC, 2016. 

 List the Appeal ‘For Admission (After Notice)’ on 21st April, 2020. 

 

 

  [Justice A.I.S. Cheema] 
Member (Judicial) 

 

 
 

 

[V.P. Singh] 
Member (Technical) 
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